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discuss this matter. In fact, if we take the
-total number of. hours spent on this. question,
the government cannot be accused, the
ruling party: cannot ‘be accused, of trying to
avoid it.

In regard to increased dearness allow-
ance, the Pay Commission is considering the

‘whole question and it js trying - its level: best
to submit an early report,

SHRIS. M..BANERJEE :. Sir,; this “has

nothing to do with Pay Commission. This
15 a separate jssye,

13,00 hrs,

SHRI KARTIK :ORAON (Lohardaga) :
want to ask one.thing. Perhaps you are
aware, Sir, ‘the ‘Scheduled Castes and
Scheduled Tribes -Amendment Bill -was
Postponed after the general discussion which
"18 Unprecedented in the history of ‘the Lok
Sabha. That is-a Bill which - affects millions
Of scheduled castes and scheduled tribes in
India who' have been ‘denied the opportunity
of ‘privileges for them. -Shri: Hanumanthaiya
Who was then the Minister of Law and
Social Welfare assured the House that it will
be brought in the same very Session. Now,
it has not been done. Will the Minister
- give a: hint when will it be brought ?

SHRI RAJ BAHADUR : I shall make
tenquiries ' from my _colleague, the Minister
concerned, and then inform the House.

-CENTRAL SALES TAX (AMENDMENT)
BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : 1 beg - to . move 'for leave- to
introduce a Bill further to amend the
Central Sales Tax Act, 1956.

MR, SPEAKER : The question is :

““That leave be granted to introduce
a Bill further to amend the Central Sales
Tax Act, 1956.”

The motion was adopted.

SHRI K. R. GANESH :
ducel the Bill.

Sir, 1 intro-
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13.02 hrs.

STATUTORY RESOLUTION RE : PRO-
CLAMATION IN RELATION TO THE
_STATE.OF:PUNJAB ; AND: PUNJAB

STATE LEGISLATURE (DELEGA-

“TION: OF “POWERS) BILL—
Contd.

MR.SPEAKER : The'House will -now
.proceed -with the :further :discussion -of
the Statutory Resolution Re : Proclamation
tby. the President in relation to Punjab and
Punjab " State  Legislature - (Delegation «of
Powers) Bill. Shri Darbara Singh,
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[MR. DEPUTY>SPEAKER in the Chair]
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